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INTRODUCTION

I, the Chairman, Estimates Committee having been authorised by
the Committee to submit the Report on their behalf, present the
First Report of the Ministry of Shipping and Transport—Visakha-
patnam Port.

2. The subject was examined by the Estimates Committee (1970-
71) and necessary information obtained and evidence taken by them.
That Committee, however, could not finalise their Report due to the
sudden dissolution of the Lok Sabha on the 27th December, 1970.
The Estimates Committee (1971-72) have perused the minutes of evi-
dence and have come to their own conclusions which have been em-
bodied in the Report.

3. The previous Committee (1970-71) took evidence of the repre-
sentatives of the Ministry of Shipping and Transport and Visakha-
patnam Port Trust on the 6th November, 1970. The Committee wish
to express their thanks to the Joint Secretary, Ministry of Shipping
and Transport, Chairman, Visakhapatnam Port Trust and other offi-
cers of the Ministry of Shipping and Transport for placing before
them the material and information they wanted in connection with
the examination of the estimates.

4. The Committee also wish to thank M|s New India Maritime
Agencies Private Ltd., Visakhapatnam for furnishing Memorandum
to the Committee.

5. The Report was considered and adopted by the Committee
(1971-72) on the 7th July, 1971.

6. A statement showing the analysis of recommendations contain-
ed in the Report is also appended to the Report (Appendix V).

KAMAL NATH TEWARI,
Chairman,

Estimates Committee.
New DELHI:
July 16, 1971
Asadha 25, 1893 (S).
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CHAPTER 1
INTRODUCTORY
A. Historical Backgr(;und

The historical background of the Visakhapatnam Port has been
given in Chapter I of the 69th Report of the Estimates Committee
(Third Lok Sabha).

1.2. Since the presentation of the 69th Report to Lok Sabha in
April, 1965 two deep drafted berths fully mechanised for shipment of
iron ore to Japan have been commissioned in the Port, in 1965. A
fertilizer berth primarily intended to handle ships bringing raw mate-
rials for Fertilizers Ltd. has been put into commission, in April, 1967.
One more general cargo berth has been constructed and opened for
traffic, in the year 1966 and another general cargo berth was opened
for traffic, in March, 1968.

B. Investment during First Second & Third Plans

1.3. The following table gives provisions made, expenditure incur-
red and shortfalls in expenditure on Visakhapatnam Port during the
First, Second and Third Five Year Plans: —

vaisio_n Expendiqm Shortfall,

Plan (Rs. in (Rs. in if any
lakhs) lakhs) (Rs. in
lakhs)
First Plan 310, 10 136. 16 164.94
Second Plan . 941,02 431.94 509. 08
Third Plan . . . 850, 00 907, 00 Nil

1.4. A statement giving the various projects included in the First
and Second Plans, approved investment on each project, amount
spent, shortfall, if any, and reasons for the same is appended
(Appendix-I).

From the statement, it is seen that during the First Five Year Plan,
there was a shortfall of Rs. 113.12 lakhs out of a provision of Rs. 81.7
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lakhs in respect of “works connected with establishment
of Oil Refinery” and of Rs. 28.84 lakhs out of a provision
of Rs. 2084 1lakhs in respect of “Dredger (Suction)” as
the Dredger “Visakha” which was programmed to be procured in First
Five Year Plan was actually procured in 1958 only, and of Rs. 20.04
lakhs out of a provision of Rs. 52.98 lakhs in respect of “Other works,
Plant, Machinery and Rolling Stock.” Similarly, during the Second
Five Year Plan, there was a shortfall of Rs. 8.67 lakhs against a total
provision of Rs. 10 lakhs under the head “Railways, B. G.”, shortfall
of Rs. 20 lakhs against a provision of Rs. 20 lakhs under the head
“1200 H.P. Tug”, shortfall of Rs. 403.32 lakhs out of a provision of
Rs. 450.00 lakhs under the head “Additional Berths Scheme inclusive
of O.H.P. “and a shortfall of Rs. 26.33 lakhs out of a provision of Rs.
30.00 lakhs under the head “Repairs to Breakwaters (Revenue).”

1.5. The Annual investment, actual expenditure and shortfalls

during the Annual Plans for 1966-67, 1967 68, 1968-69, and 1969-70 are
as follows:

Approved Actual Short- Percen-
Annual Plans Investment Expenditure falls tage of
Year Actual
Expenditure
. to approv-
(Rupees in Crores) ed invest-
ment)
1966-67 2,76 1.59 1.17 57. €%
1967-68 4.17 1.94 2.23 46.5%
1968-69 3.50 3.01 0.49 86. 00Y%,
1969-70 . . . 4.258 3.06 1.19 72.00%

1.6. When asked to furnish details of the projects which were car-
ried over from the Third Plan to Fourth Plan, the Ministry of Ship-

ping and Transport have furnished the following details to the
Committee: :

Estimated
Description of the Project Cost
(Rs. in
Lakhs)
1. Construction of road and rail bridges across the swamps mcludmg
the connected roads.and rails (2 paralled bridges) 83. 50

2. Works connected with Oil Refinery 242, 5€



Description of the Project Estimated Cost

(Rs.in Lckhs)

3. Special Repairs to Breakwaters - 19. 03
4. Construction of Administraticn Cflice 29.08
5. Road Fly-over Bridge . . . . . 35.98
6. Railway connections end Rail facilities (in liev ¢f Raiviy fy ovar

bridges - . . . . . . . . 46. 5O
7. Additional four berth scheme 362, 41
8. Diesel Grab Dredger self prepelled (Ecmtey Duck) ¢8.53

1.7. When asked during official evidence about the reasons for this
carryover and if the same had affected the operational capacity of
the port, the representative of the Visakhapatnam port Trust stated
before the Committee, “These are all new schemes, and thus it does
not hamper the existing working............ It is the late sanction.
These were carried from the Third Plan to the Fourth Plan. When
the sanction was available in 1965-66 for amounts running in crores, it
had to be carried forward. That is the normal practice also.”

1.8. The Committee are distressed to note that a number of
schemes which were taken up for execution during the First and
Second Five Year Plans were not completed according to schedule
with the result that during these plan periods, only 45 per cent. or
46 per cent. of the approved investments for the Visakhapatnam
Port could be utilised. The Committee note that among the schemes
whose execution was delayed and which were not completed accord-
ing to schedule were such important schemes like “Works connected
with establishment of Oil Refinery” “Procurement of Dredger
Visakha” “Procurement of 1200 H. P. Tug” and “Additional Berths
Scheme inclusive of O.H.P.” The Committee would like to emphasise
that delayed completion of schemes particularly those geared
towards exports not only adversely affects the working of the port
but also causes set back to the economy of the country and expen-
diture goes up much more than the earlier estimate.

1.9. The Committee note that the main reason for the non Utili-
sation of funds and late completion of schemes has heen stated to
the “late sanction of schemes”. It appears that the authorities have
not seriously considered the urgency of the development of the port
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and have consequently neglected advance planning in this regard.
The Committee feel that apart from the full utilisation of funds
provided for the projects it is still more important that the physical
targets laid down for the projects are achieved according to sche-
duled programme. The Committee therefore recommend that the
scheduled dates of completion of the projects should be fixed on a
realistic basis and advance planning should be done anid detailed
blue prints prepared. They would like to emphasise that every
possible endeavour should be made by the Government for the
timely execution of the schemes.

C. Management of the Port

1.10. Visakhapatnam Port is a Major Port and it was adminis-
tered directly by the Government of India (Ministry of Transport)
till 28th February, 1964. It has been constituted as a Port Trust
with effect from 28th February, 1964, in terms of the Major Port
Trusts Act, 1963.

The Port Trust consists of a Chairman, Deputy Chairman and 12
Trustees and they are appointed by the Government of India. .The
Trustees are appointed as follows:

1 Trustees representing the Customs Department

Indian Railways

I Y} *» "

Defence Department

1 » » LR

2 BT ” ”» State Govern ment

Mercantile Marine Department

I ”» » »

1 ' s v Vizagapatnam Chamber of Commerce

Visakhapatnam Steamship Agents  Associa-

I » ” ” K
tion

Federation of Chamber of Industry, Andhra

Pradesh
1 » Minerals and Metals Trading Corporation
» ? of India Ltd. e poratt

Visakhapatnam Municipal Council.

I ”» » »

2 Trusees for Labour intersts

The Chairman is in overall charge of the administration of the
whole port, assisted by the Deputy Chairman.
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1.11. The Study Team of the International Ports and lHarbours
in their report on the Major Ports of India submitted in July, 1965
had stated that “There is great need for rationalising relationships
between the Central Government and the individual ports. A
greater degree of centralised planning control is required. This
must be accompanied by granting increased freedom to the indivi-
dual ports to accomplish and carry out their assigned ports develop-

ment objectives.” ’

1.12. When asked to state their reactions to the above observa-
tions of the Study Team, the representative of the Ministry of Ship-
ping and Transport stated during evidence before the Committee
“It can be both ways. Our thinking is that there should be greater
centralisation in regard to policy and planning but there is no scope
for any further centralisation of administrative control. The
greater the autonomy they have, the better it will be. I would like
to say that the present pattern of port trust administration has
stood the test of time. But some of the restrictions we have im-
posed on the Port Trusts with regard to expenditure and works and
other things are outdated. We want to promote legislation which
will remove the kind of handicap and give them more powers.
Subject to that, the present system is all right.”

Asked when the legislation was likely to come up, the witness
replied “It may take about a year.”

1.13. The Study Team of the International Ports and Harbours
had also commented on the lack of team work in the working of the
various Departments of the Port Trust in these words “During our
inspection of the mechanised ore handling berth, the Team came
across a problem which we mention here not only because of the
physical problem involved but also because it is illustra-
tive of the lack of ‘team work’ between various port trust
departments, a type of situation all too commonly found at Indian
ports. It is frequently necessary to shift vessels loading at this
berth, and sometimes to turn ship entirely, to complete loading.
Such shifting would be eliminated if the northern end of the berth
were dredged an additional 200 feet. This apparently can be done
quite easily. However, as a result of misunderstanding and lack
of communication among the Chief Engineer, Traffic Manager and
Deputy Conservator, no action has been taken to effect the neces-
sary improvement. This was a matter which should and could
have been resolved by these three officials long ago. We strongly
recommended corrective action ag soon as possible.”
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1.14. When asked if the above mentioned observation of the
Study Team was correct and what steps Government had taken to
develop better understanding and maintaining coordination and
liaison among the various Port officials, the Chairman of the Visa-
khapatnam Port Trust stated during evidence before the Committee,
“So for as this important port is concerned, I may assure that there
is neither lack of team work nor any misunderstanding among the
officers. On the contrary, we have close understanding and Team
work. There are periodical meetings amongst the officers at
Departmental and also Inter-departmental levels wherein I myself
preside. We have common problems discussed and operational
efficiency achieved.....This is a thing which happened in 1965.”

When asked who was the coordinating top officers for these
three officers, the representative of the Ministry of Shipping and
Transport replied “Chairman is the top Officer.”

1.15. The Committee note that the question of delegating more
powers to the Port Trust authorities is already receiving the atten-
tion of the Government and that the proposed legislation in the
matter is expected to be enacted within a year. The Committee
would like to urge that the entire question of delegation of power
and functions to the Port Trust authorities may be given a fresh
look by the Government so that while the powcrs of determining
policies and laying down guidelines may remain in the hands of
Government, the Port Trust authorities may be vested with suffi-
cient powers in the matter of day to day administration so as to en-
able them to take quick and on the spot decisions. The Committee
hope that the proposed legislation would be brought forward soon
after taking into consideration the above factors.

1.16. The Committee note with concern the obscrvations of the
Study Team of the International Association of Ports and Harbours
that there is lack of understanding and coordination among the
various Port Officials. The Committee were, however, informed by
the representatives of the Ministry of Shipping and Transport and
Visakhapatnam Port Trust that the instance happened in 1965 and
that at present there was close understanding and team work in the
Port. The Committee fail to understand that when there is close
understanding and liaison work why there is non-utilisation of
funds and late completion of schemes now. The Committee nced
hardly stress that the officials of the Port should work in close cohe-
sion so as to achieve maximum operational efficiency.



CHAPTER II .
FINANCES OF THE PORT

The following statement indicates the financial results of the
working of the Visakhapatnam Port for the last 3 years, showing
the gross revenue, working expenses, percentage of working ex-
penses to gross revenue, depreciation provided and the contribution
made from the general revenue to expansion activities of the Port:

(Rupees in lakhs)

Year Gross Working Percentage Depreciation Contribu-
Revenue  Expenses of Working provided tion to
’ expenses expansion
to gross activities
revenue of the
Port from
the
General
Revenue
1967-68 581,08 296. 68 s1Y, 65. 00 98, 92
1968-69 670. 77 374.27 55% 65. 00 129. 52
1969-70 847.68 500,01 59% 65.:00 341.69

W:

2.2. The revenue of the port falls under two heads—Port Fund
and Pilotage Fund. The statement of earnings and working ex-
penses under Port Fund for the years 1967-68 and 1968-69 is given
at Appendix II.

2.3. The Committee were informed in a written note that “the
Government of India stipulated that the Visakhapatnam Port has
to meet the outlay of Rs. 16.65 crores on the development works of
the Inner Harbour and Rs. 14.50 crores on the Outer Harbour Pro-
ject from its own sources which means that it has to find revenue
to the tune of Rs. 31.15 crores within the Fourth Plan period.”
When asked what steps were being taken to raise the revenues for
the development of the Port, the Committee have been furnished

7
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by the Ministry of Shipping and Transport the following statement
showing the anticipated internal resources expected to be gene-
rated during the Plan period i.e., from 1969-70 to 1973-74:

(in crores

of Rs.)

Revenue Surplus 1969-70 . . . . 2.69
1970-71 (budget estimates) - . . 4.38
19 71-72 . . . . . . . . 4.60
1972-73 4.62
1973-74 4.82
ToTtAL . 21, 11

Add reserves including opening balence cn 1-4-€0 - . 4.68
Accrued Income upto 31-3-70 on account of terminal charges - . 1.10

GraND ToTaL . -——;.—8-;-

Less (1) extra expenditure on account of xmplemcmancn of Wage Board
recommendations - 3.10

(2) Extra expenditure on account of the implementation of the an-
ticipated reccommendations of Mn)or Pons Commission (Pay-
ment of ex-gratia) . . . . 2,00

(3) Extra expenditure on account of the anticipated implementation
of the recommcndmon of the Marme Servxccs Enquiry
Committee . . . 0.15

5.25
Net resources - . . 21,64

2.4. It will be seen from the statement that at the existing level
of port charges, the resources expected to be generated internally,
including reserve for depreciation (retained surpluses) is about
Rs. 21.64 crores. The expenditure required to be met from internal
resources during the Fourth Plan is Rs. 31.15 crores. Thus there
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will be a gap of Rs. 9.51 crores between the requirement of re-
sources and anticipated internal resources. To make up the gap,
the following proposals are under the consideration of Government:

Add.
Revenue
Proposals per
annum
(Rs. in
lakhs)

(1) Increasing thc hlndlmg chnrges on petrolcum, onl nrd lubn-
cants .

(2) Levy of 15% surcharge on Port chuﬁ (excluding terminal char~
ges) such as landing fee, shipping fee, handling fee etc. 110

(3) Increase on the Port charges on Manganese and Rock phosphate
at the rate of Rs. 0, 25 P. and Rs. 0, 40 P. per ton respectively . 4

TOTAL . 138

24

The Railway terminal charges on General Cargo have been
increased with effect from 1st April, 1966 and are under implemen-
tation. This would give an increase of Rs. 7 lakhs per annum.
These items would give a total additional revenue of about Rs. 1.45
crores per annum. If the proposals in items 1 to 3 above are
approved and implemented from January, 1971 the gap in the
resources could be reduced from Rs. 9.51 crores to about Rs. 4.81
crores, during the plan period.

2.5. It has further been stated by the Ministry of Shipping and
Transport that “The question of payment by the Railways of
charges for the terminal services rendered by the Port in respect
of the ore exchange yard is under discussion between the Port Trust
and the Railways. The Railways have made a provisional settle-
ment of 50 per cent of the dues, pending a final decision. As
regards the ways and means for meeting the uncovered gap of
Rs. 4.81 crores mentioned above, it may be necessary for the Port
to go in for a Government loan to the extent of the uncovered gap,
as and when necessary.”

2.6. When asked about the steps taken to effect economy by
rationalisation of operations and maximising efficiency, the Com-
mittee have been informed by the Ministry of Shipping and Trans-
port in a written note that “the following steps have been taken:—

(i) Introduction of modern cargo handling techniques like
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'orklift Trucks, Chute wagons, shuttle Dumpers, Mecha-
nical Ore Handling Plan with Bucket Wheel Reclaimer,
Conveyor Belt system etc.

(ii) There is a Port Working Committee consisting of the
representatives of the Port users presided over by the
Chairman, which meets once in a month to discuss opera-
tional problems with a view to achieving the best results
in cargo handling and shipping operations;

(iii) Introduction of incentive schemes for cargo handling
workers and other interrelated employees;

(iv) The Traffic Manager and other Operating Officers con-
duct regular meeting with the trade and Shipping inte-
rests, aiming at similar objectives;

(v) Introduction of data processing technique on I.B.M. for
financial and stores accounts, etc.

- 2.7. The Committee note that the Government of India have de-
cided that the Visakhapatnam Port has to meet the outlay of Rs. 16.65
crores on the development works of the Inner Harbour and Rs. 14.50
crores on the Outer Harbour Project from its own resources
which means that it has to find revenue to the tune of Rs. 31.15
crores within the Fourth Plan period. The Committee have been
informed that the Port authorities expect to raise Rs. 21.64 crores
by surpluses of revenue over working expenses. They have submitt-
ed proposals for raising total additional revenuc of about Rs. L45
crores per annum. If these prcposals are approved and implement.
ed from January, 1971, and taking into account an increase of Rs.
7 lakhs per annum from Railway terminal charges the gap in the
resources would be reduced from Rs. 9.51 crores to about Rs. 4.81
crores during the Plan period. As regards the ways and means for
meeting this uncovered gap of Rs. 481 crores it may be necessary
for the Port to go in for a Government loan to the extent of the un-
covered gap. The Committee hope that the Government will go into
the pros and cons of these proposals and take decisions on them
early.

2.8. The Committee note from the information furnished by the
Ministry of Shipping and Transport that the working expenses of
the Port have been showing an upward trend during the last three
years. While the expenses in 1967-68 were Rs. 296.68 lakhs they
increased to Rs. 374.27 lakhs in 1968-69 lakhs and Rs. 500.01 lakhs in
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1969-70 and the percentage of the working expenses to gross revenue
sncreased from 51 per cent in 1967-68 to 55 per cent in 1968-G9 and
39 per cent in 1969-70. The Committee are concerned to see this
mpward trend in working expenses of the Port. They hope that
every effort would be made to check this rise in working expenses
by effecting economy in expenditure and maxinising the efficiency
@n operations.



CHAPTER 11
FACILITIES AT THE PORT

A. Berthing and Cargo Handling Facilities

In Visakhapatnam Port, there are six quay berths with a quay
length of 3,610 ft. draft 31’ at Q1 to Q4 and draft 33' at Q5 and Q8.
These berths have all the conventional facilities like Transit Sheds
and Electric Quay Cranes. The five transit sheds have a totsl area
of 22,170 sq. metres and a capacity of 32,400 tonnes. All these berths
are connected by BG tracks and road approaches. There are 27 shore-
electric cranes with capacities varying from 3 to 10 tonnes at these
‘berths, in addition to a static crane of 30 tonnes capacity between.
Q4 and Q5.

3.2. The 3 Jetty Berths are used mainly for bunkering. These:
berths although are connected by BG tracks. have no shore cranes.
and transit sheds. The Jetty berths have a draft of 31’. The two
wharf berths called “West Ore Berths” are exclusively used for ex-
port of iron ore to Japan. They are equipped with conveyers and
mechanical loaders and other accessories both for receiving the cargo.
from the mines and for loading the ships.

3.3. There is an oil wharf with two berths for discharging crude-
oil and shipment of finished products. The orude oil is pumped to-
the Oil Refinery. A little away from the oil wharf on the Western
side, there is a fertiliser berth for ships bringing raw materials for
Coromandel Fertilisers. Ships upto 33' can be berthed at Oil wharf
berth No. I and at fertiliser berth and ships drawing upto 32’ can be-
berthed at Oil Wharf berth No. II. In addition to the above there:
are four mooring berths, 3 in the periphery of the turning basin and
one in the North Western Arm.

Cargo Handling Facilities

Cranes

3.4 The quay berths are equipped with 26 electric level luffing
portal cranes with capacities varying from 3 tonnes to 10 tonnes. In
addition to these cranes, there is a Scotch Derrick Crane of 30 tonnes

12
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<apacity. The Port also has 2 floating cranes, one of 25 tonnes and
the other of 60 tonnes capacity. -A 150 tonnes self-propelled Floating
Crane ‘BHEEMA’ (diesel operated) has recently been procured from
Holland and put into commission for traffic operations. There is a
number of mobile equipment like mobile cranes, fork lift trucks,
tractors and trailors for handling cargo and more are proposed to be
procured.

Tugs

3.5. There are four shipping tugs, two of 1200 H.P. each, one of
1,000 H.P. and one of 900 H.P. for handling ships etc. The two
1200 H.P. tugs and 900 H.P. tugs are equipped with fire fighting
appliances and wireless equipment and can be used for salvage work
also, within a limited range. Two out of the four tugs are old and
require replacement immediately.

Lighters and Barges

3.6. The Port owns 34 wooden lighters, 13 steel barges and 2 steel
pontoons with capacities varying from 40 tonnes to 150 tonnes.

Storage facilities

3.7. There are five transit sheds capable of accommodating 30,000
tonnes of cargo. 2 Storage sheds with a capacity of 20,000 tonnes
situated inside the Port area are generally allotted to exporters for
storage of their cargo, pending shipment. For stacking mineral ores,
a vast area which can accommodate about 3 lakh tonnes at a time, is
available and is connected by BG Railway lines for inward movement
of cargo and by a narrow gauge railway system for outward move-
ment of cargo for shipment. Open space is also available for stor-
age of pig iron, rock phosphate and sulphur on the jetty side as well
as in the S-1 area. There is a steel dump within the port area for
storage of steel products awaiting shipment. A large warehouse
50(’ x 200’ has recently been completed and put into commission.
Another one of the same dimension is nearing completion.

3.8. In respect of cargo handling operations at Visakhapatnam,
the Study Team of the International Association of the Ports and
Harbour in their report has observed “During our inspection of the
wharf areas, we noted that the cargo handling activities generally
involved the use of rope slings and|or canvas-hired net slings for
the various types of commodities. Cargo was stacked in the transit
sheds upto about 12 ft. high. While this was substantially higher
than that observed at most other Indian ports, nevertheless, we be-
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lieve that the movement of cargo between ships and transit shed can
be speeded up by using pallets for handling both import and export
cargo between ships holds and transit sheds, for cargo storage and

for subsequent movement of cargo to either trucks or railway
wagons.”

3.9. It has further been stated by the Study Team “On the
opposit side of the channel at the jetty berths, ships discharge sul-
phur and load pig iron. The sulphur is discharged in canvas-lined
net slings, while the pig iron is loaded using small steel tubs. In
both instances, the cargo is moved between the jetty and shore by
headload. This operation is very inefficient and our discussions with
labour leaders indicate that the headload practice is considered de-
grading. We recommend that the handling of commodities such as
these be improved with mobile cranes which, for handling pig-iron,
could easily be equipped with electro-magnets.”

3.10. When asked if the facts stated by the Study Team were cor-
rect and if so, what steps had been taken for the installation of
mobile cranes equipped with electro-magnets for the handling of
these commodities, the Committee have been informed in a written
note by the Ministry of Shipping and Transport, “It is a fact that
sulphur and pig iron are handled on shore manually. A sulphur
ship working three hooks can discharge 500 tonnes per day on an
average and a Pig Iron Ship working 4 hooks can load 2,000 tonnes
per day. This performance is considered satisfactory. The present
quantum of traffic in sulphur of about 12,000 tonnes and pig iron of
about 2 lakh tonnes per annum at the Jetty berths does not justify
mechanisation or installation of mobile Cranes equipped with electro-
magnets. Also, the Jetty berths, being of finger piered construc-
tion, do not lend themselves to mechanisation.”

3.11. The Committee suggest that necessary follow up action in
the light of the following recommendation of the¢ Major Ports Com-
mission may be taken by the Visakhapatnam Port authorities at an
early date, that “the handling rates of general cargo in the Indian
Ports should be improved. It is only by mechanisation that a satis-
factory measure of improvement can be attained. We recommend
that steps in that direction should be taken urgently in view of the
considerable increase in the general cargo traffic anticipated in the
next five or ten years.”

3.12. The Committee would also like to emphasise the urgent
need for a continuous study of loading and unloading operations in
the port so as to improve efficiency and reduce the cost of handling
to the minimum.
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3.13. The Committee have no doubt that port authorities would
‘take up mechanisation where necessary in the interest of speeding
up handling operations consistent with the policy of ensuring right
of work for existing employees.

3.14. The Study Team of the International Ports and Harbours
had recommended that the movement of cargo between ships and
transit sheds be speeded up by using pallets for handling both im-
port and export cargo between ship holds and transit sheds for
cargo. The Committee would like Port authorities/Government to
take action in pursuance of this recommendation at an carly date.

3.15. Regarding the maintenance of the present equipment at the
Port, the Study Team of the International Association of Ports and
Harbours has observed as follows: —

“Fortunately, Visakhapatnam is relatively better equipped
with forklifts etc. than many other Indian Ports. How-
ever, our inspection of the mechanical equipment, main-
tenance facilities and review of Port procedures, inclined
us to agree with a report of frequent equipment break-
downs. Again, this emphasises the need for develop-
ment and implementation of a system of programmed
maintenance for valuable mechanical equipment.”

3.16. When asked to state the number of equipment breakdowns
that have taken place in the Visakhapatnam Port during the last 5
years and steps taken for the development and implementation of
a system of programmed maintenance for valuable mechanical
equipment, the Committee were informed by the Ministry of Ship-
ping .and Transport as follows:—

"“There has been no equipment break-down causing stoppage
of work during the last five years. Minor breakdowns,
not due to wear and tear, of short durations were imme-
diately attended to with the help of the workshops avail-
_able and the plant put back in commission promptly. A
system of programmed maintenance has been in exist-
ence for all plant and equipment.”

3.17. When asked to furnish a statement giving details of
machinery|equipment remaining idle because of non-availability of
spare parts, the Committee have been informed in a written note
by the Ministry of Shipping and Transport that “During 1967-68,
1968-69 and 1969-70, no machinery|equipment was idle on account
of non-availability of spare-parts.” ‘
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3,18, The Committee are glad to note that there has been no
equipment break-down causing stoppage of work during (he lnst
5 pears and no machinery has remained idle because of lack of
spare parts. The Committec hope that utmost atl.ennon would
continue to be paid to the timely and periodical check-up of all
mechanical appliances in the Port.

3.19. When asked about the percentage of berth occupancy at the
Visakhapatnam Port, the Committee have been furnished with the
following statement showing the percentage of berth occupancy in
the Visakhapatnam Port:—

Occupancy
rate of
Year alongside
berths
{in per
cent)
1967-68 65, 9
1968-69 . 71,15
1969-70 . . . 6% o6

3.20. Asked about the number of ships kept waiting and average
period of waiting because of non-availability of berths and the esti-
mated financial loss mvolved the Committee have been furnizhed
with the t‘ollowm_g sta_temegt -

Number Average

of ships  period of
Year kept waiting

waiting  (in days)

1967-68 150 2.30
1968-69 137 1,22
1969-70 . 103 0.74

3.21. It has been further stated that “The Port has not sustained
any financial loss on this account. The financial loss, if any, sus-
tained by the ship-owners is not known to us.”

3.22. The Committee are giad to note that the averago period of
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‘waiting at the Port and the number of ships kept waiting is getting
reduced dyring the last three years. The Committee hopo that the
Peort authorities would make sustained efforts to reducc the period
of waiting and the number of ships kept waiting still further in

.coming years,
B. Ore Handling Plant

3.23. In 1958, Government entered into an agreement with a
.group of Japanese steel mills for export of iron ore mines at Kiri-
suru and Bailadilla through the Port. Six million tonnes of ore per
.annum were to be supplied from 1967. To facilitate handling of the
«ore, orders for the supply and installation of a mechanieal ore handl-
ing plant were placed in July, 1962 with an American manufacturing
«company and installation was completed in 1965 at a total cost of
Rs. 260.85 lakhs. The capacity of the conveyors to the plant was
increased by 33-1i4 per cent after the contract was awarded, to
.enable the plant to handle eight million tonnes of ore per annum.

3.24. While the work was in progress, the representatives of the
.Japanese steel mills and Government of India expressed serious
-doubts about the capacity of the plant to handle six to eight million
‘tonnes of ore per annum in a sustained manner. In order to resolve
these doubts. Government appointed a foreign firm of concultants in
June, 1965 to advise on the adequacy of the plant to cater tu the
needs and to suggest corrective measures and improvements of
waterways for export of six to eight million tonnes of ore per annurm.
“The firm of consultants reported in October, 1965 that the plant
-would not be able to handle more than four million tonnes per year
and suggested certain corrective meacures estimated to cost Rs. 77
lakhs. The estimate was sanctioned by Government in July, 1967
and the firm was appointed as consulting engineers to advise and
.assist in connection with the capacity and performance tests prior
to taking over of the plant from the manufacturer.

The corrective measures intended to increase the capacity of the
plant as a whole from 4 million tonnes to 6 million tonnes per annum
were estimated to cost, Rs. 57 lakhs (including consultants’ fee of
Re. 5.50 lakhs) but due to the increase in the price of bucket wheel
reclaimer (to be purchased as a corrective measure) the cost is

likely to be about Rs. 93.4] lakhs.

3..5. When asked to state as to who was responsible for this
Aagreement with the firm and if any enquiry was held in the matter,
‘the repro'sentayive of the Ministry of Shipping and Transport stated
during ey;idence that “Originally in 1958, our idea‘was to provide a.
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plant with a capacity of two million tonnes. Then in 1960, this wag
revised to six million tonnes. Our.contractual obligation to "the
Japanese was to provide a plant which would handle six mililon
tonnes of ores. It was found then that the rail capacity was availa-.
ble upto 8 million tonnes. Therefore, it was decided to provide a.
mechanised plant for this extra capacity at Vizag also....When the.
contract was placed with a particular American firm which manu-.
factured this plant, the original contract was for a plant designed
to handle six million tonnes. Later the idea of stepping this vpto
8 million tonnes was considered. We asked the manufacturer to
make certain improvements in the plant so that it can handle 8
million tonnes of ores....In 1964, when the Japanese came to India
and inspected the performance of the plant, they expressed an
apprehension that it might not handle upto six million tonnes. We
immediately appointed a consultant to go into this and assess the
realistic capacity of the plant and to tell us-as to what exactly should
be the improvements to be made to the plant so that it could pro-.
duce six million tonnes. They suggested certain improvements
which cost us about Rs. 65 lakhs. The contract with the manu-
facturing concern was for Rs. 1.72 crores. To that we have added

Rs. 65 lakhs. On that basis we have ensured a handling capacity of
6 million tonnes.”

3.26. When asked about the reseponsibility for this additional
expenditure, the representative of the Ministry of Shipping and
Transpoert informed the Committee “There was nothing inherently
wrong with the equipment. I would submit that this plant consists
of a number of items each having a certain rated capacity all of
which working in a unified manner should normally ensure the
targeted output. When the Japanese complained that the plant was
not likely to deliver 6 million tonnes in a year, opinion of a consul-
tant was sought. He pointed out that by the addition of fluid coupl-
ings, additional electric shovel and a mobile hopper and . increase
in the capacity of conveyors etc., the desired output can be achieved.
The main shortcoming was regarding the need for additional capacity
viz. additional electric shovel or reclaimer. On the basis of final
estimate of Rs. 65 lakhs for improvement to the plant which includ-
ed Rs. 40 lakhs for the reclaimer, the deficiencies in the specifications
‘were made up.” He, however, added that “lack of experience on the
part of those who drew up the plan was there.”

 3.27. The Committe regret to note that the ore handling plant
which was expected to handle eight million tonnes of iron ore, was
.discovered. by, .the. representative of Japanese Steel Mills to be
capable of handling only 4 million tonnes. Even after carrying out
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some corrective. measures resulting in an additional expenditure of
Rs. 93.41 lakhs, the capacity of the handling plant could not be in-
creased beyond six million tonnes. The Committee cannot help
drawing the conclusion that sufficient care was not exercised by
those entrusted with the execution of the scheme. The Committee
would therefore, suggest that the matter should be thoroughly in<
vestigated and action should be takem against thosc who were res-
ponsible for the lapse. They would also like to ¢mphasise that in all
such cases, the Government should examine such proposals in ad-
vance and in detail with the assistance of technical cxperts so that
machinery of desired specifications may be procured in time and.
huge losses on account of subsequent additions and changes entail-
ing waste of time and additional cxpenditure might be avoided.

3.28. The Committee note that Australia occupies first position
in the export of Iron ore to Japan and India occupies second posi-
tion. The Committee feel that one of the chief reasons for not being
able to sustain and increase our iron ore exports to Japan and other
countries is failure to develop in time the port aud handling facili-
ties of the requisite capacity and efficiency. Now that Government
are going in for a more ambitious project for export of iron orc by
developing the Outer Port, the Committee would like Government
and the Port authorities to ensure that such lapses do mnot recur.
What the Committee in particular desire to emphasise is that the
faiiure of the plant to handle ores with the requisite cfficiency does
not only mean a poorer return on the capital invesicd by the Port
authorities but also has the effect of depriving the country of =
potential source for increasing exports to earn the much nreded
foreign exchange. It has also the effect of cutting back the develop-
ment programme for mining and other ancillary industries connect-
ed therewith., The Committee, therefore, feel that the Port authori-
ties should ensure that the handling facilities for ore exports, both

in terms of capacity and efficiency, do not lag behind the integrated
export programme.

C. Dredging

3.29. A major siltation problem at the Port has been the problem
of the littoral drift of sand along the coast from South to North to an
extent of about one million tonnes per year. Therefore, continuous
dredging for the maintenance of all the navigable waterways of the
Port is required to be done.

3.30. The Visakhapatnam Port has 3 Suction Dredgers and 3 Grab
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'Dredgers and one Dipper-cum-Rock Breaker. The name of the
Dredger year of the purchase and the Hopper Capacxty is given
ibelow: —

(a) Suction Dredgers Year of Hopoer
Purchng Caracity
S.D. “Vinglpa(am"' - 1926 1500 tonnes
5. D. “ Visgkha” - 195K 3000 toanss
:S. D. * Paasy” . - 1981 (Built)
’ 1968 1000 tontes

(Purchssed by Vi-

sakhapatriam Port
Trust - ftom
Calcutta Port
Commissioners)

b)Y Grab Dredgers , Grab Capacity
G. D.* Mudlark’ 1948 1} tonnes
D. ‘Membay Duwk’ - 1957 § tonnes
G.D. ‘Gamine’ 19s2 1} tonnes
{¢) D. D. ‘Waltair 1959 50 10 70 tonnes per hours in
(Dipper-cum-Rock ’ Rock and 140 tonnes per
Breaker) hour in Loose,

R - ot e e <t 0w, 5 RUS——

2.31. Asked nbout the co:t of dredg,mg durmg the last 5 years nnd
~quantities of annual dredging, the Committee have been furnished
~with the-fullowing statement: —

Expendiwure it Rs.

Yecar —_— Remarks
S.D. S.D, Grab D.D.
‘Viskkha’ “Vizagara'am' Dredgers
1965-66 - 12:39,543 1335945 7,509,951 441,931 -
W 966-67 ‘92,605,200  14:59.152  7:44004 575831 -
11967-68 ‘145561542 17,70,5¢8 9,82,038 6.30,104
~968-69 - -xs:bz‘zor TH,29,432 9.57.941 5.97.82; The expe’ -
’ ’ : diture of S, D.
fr  ‘Pansy’
th'c year 1968-
has e

if’?cludcd in 8.
‘Vizag®
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Quanrities of Anmual Dredeing for the last § vears,
Qu y. in lakhs cft.’ .

1YH5-66 318, 58

19586-67 253,27 {Shortfall due to S. D. * Visakka ® urder oil fule conver-
sion for six months)

«1967-68 332,78 h

4968-69 351,50 (Shortfall duc10 8. D. Vlng shut down for overh ul
and  tepairs)

1 969-70 392, 72

3.32. The Study Team of the International Association on Ports
@nd Hirbowr in their Report on the Major Ports in India submitted
in July, 1963 made the following observations relating to the dredg-
iing operations in the Visakhapatnam Port. “At present, dredging of
the main entrance Channel is accomplished by pumping dred:ed
matcrial ashore via a floating pipeline to permit vessels to enter or
leave the harbour. Because of the frequency of interruphom to
dredging oppratxons and because of the excessive time reguired to
disconnect and reconnect the pipeline (2 to 2-1 /2 hours) dredging
‘productivity is greatly reduced. Port officials expressed reserva-
tions concerning the maintenance requirement of a submerged pipe-
line for pumping :and. Nevertheless, the critical need to increase
dredging productivity at Vlsakhapatnam requires installation of &
submerged plpelme as soon as possxble We makg this recommenda-
tion despite the high maintenance costs which may be.entailed. We
suggest the utilisation for the epipeline of material least susceptible
to the wearing action of sand and of methods whereby the sand pre
might be rotated penodlcally 1 equahze wearing of its inmer Hore-
face. Pendmg installation of the submerged  pipeline, we rec m-
mend as an interim improvement that the Port Tfust investigate the
types of pipeline connections available and suitable for use in cur-
rent operations which would reduce the time now required for brezflf-
irg and reconnecting the floating pipeline.”

3.33. As regards dredging operations in the Port, the Study Team
observed “The Team urges that until a final solution to the dredging
‘problem is realised, the Port Trust schedule dredging operations’ on
‘Sundays. Failure to do this, together with diminished dredging pro-
ductivity due to the above-mentioned pipeline situation, has in the
Team's opinion, reduced utilisation of existing dredging equipment to
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vnly 25 per cent of its total productive capacity. A specific example ot

dredger utilisation is provided by the record of the suction dradzzr
S. D. “Vizagapatnam” which during the 32 day period from 2nd Febru--
ary to 3Gth March, 1966 actually operated a total of only 187 hours:
on 18 days. During this period, a total of approximately 1,30,000:
long tonnes (8.92 lakhs cubic feet) of sand was dredged from the-
sand trap. Of approximately 14 days when the dredger did not cpe--
rate, five were caused by a need to effect noozle repairs, while nine

-occurred on holidays and Sundays. We compare this record with

typical utilisation of similar dredgers in the United States which

operate generally on a six day week, 24 hour basis.”

. 3.34. ‘When asked about the normal werking: hours of the dred--
gers and if there was optimum utilisation of dredpers and difficulties,
if any, experienced in their working, the representative of the Visa--
khapatnam I'ort Trust stated in his evidence before -the Committece.
“We have three shifts round the clock each shift lasting for eight
hours. 1 should say they are working quite satisfactorily. So far,

we have been experiencing the shortage of Marine Officers since 1569 -
for manning the dredgers. Even though we advertised we did not

get adequate response. . We had two posts of Dredger Commander
and Dredger Chief Officer vacant. Dredger Commander was recruit-
ed only on 21-9-1970. This will be overcome after the implementa- -
ticn ofnlth'e Desai Committee’s recommendations. All the dredgers
but those that are in the dry dock are working. The overriding
consideration is that the draft must be maintained and unless we
maintain the draft, we cannot receive the ships.” Asked whether
they were experiencing any shortage of dredgers, he replied, “There
is no shortfall in dredgers.... It was 6n1y in 1968 that we were
obliged io go in for another dredger from Calcutta Port. That was
purchased in connection with erosion in the beach. With the pur-
chase of this dreger, we are now able to discharge our commitments
Satisfactorily.”

3,35. Asked to state the number of days worked by each dredger,
average working hours and the number of breakdowns, the Ministry -
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of' Shipping and Transport in a written note furnished to the Com-
mittee have furnished the following information:—

“Number of days worked for each dredger during the last 5
years.

Sucrion Dredgers Grab Dredgers Dredgers-cum-
Rock Breaker
) S.D. 8.D. G.D. G.D. G.D. GD D.D.
Ycar  Vizaga- Visakha Pansyt Mudlark Bombay Gamine Waltair
patam Duck
3 965-66 156 220 246 166 160 90
1966-67 198 130 179. 157 12 56
1967-68 211 203 222 19§ 137 110
1968-69 152 186 29 252 217 157 4
1969-70 195 241 82 233 221 196 114

*Acquired in 1968.

.Average working hours for each dredger during the lasr five years.

All the dredgers worked for 24 hours per day. in three shifts of
8 hours each, except as indicated under:—

(i) S. D. ‘Visakha’ worked for 16 hours per day during
26.11.1969 to 31.3.1970 due to shortage of officers.

(ii) S. D. ‘Pansy’ could work only one shift of 8 hours per day
during 22.1.1970 to 31.3.1970 as S. D. ‘Vizagapatam’ was also
in commission, working 3 shofts, during this period.

(iii) C. D. ‘Gamine’ worked for 16 hours per day during 1.4.1968
to 81.5.1968, One shift was shut down for want of driver.”
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3.36. As regards number of days lost on account or mechanical de--
lays in case of breakdown, the Committee have been furnished with
the tollowmg table: —

Year Daoys
- 8.D. S.D. sS.D. D.D. G.D. G.D G. D.
Visakha Viza- Pangy Waltair Mudlair Gamine Ecorlay
gapatam Duck
1965-66 3 17 94 4l 34 1
1966-67 2} 3 ] 43 st i
1967-68 1 7 34 6 3 41
196 -A9 S 6  Acquired 2 '1 14 13
in 1968
1969-70 3 I 2 5 of 4 1

The staff for working on S.D. ‘Vizagapatam’ and ‘Pansy’ are com--
mon and whenever it is found that ‘Vizagapatam’ is not able to do:
pipeline dredging due to either increased shipping or bad weather,.
‘Pansy’ is utilised by transferring the staff from ‘Vizagapatnam’.
Further there has been a common pipeline for both these dredgers.””

3.37. The Committee note that in the Visakhapatnam Port (he:
dredgers are being utilised from 112 days to 232 days in a year only
and that in 1966-67, G.D. ‘Gamine’ and S.D. ‘Visakha’ were utilised
for 112 and 130 days respectively and in 1968-69 S.D. ‘Vizagapatam'
was utilised for 152 days only. The quantities of annual dredging
during the years 1966-67 and 1968-69 have also shown a downward
trend. The position in respect of D.S. ‘Waltair’ (Dredger-cum-road’
breaker) is still more unsatisfactory. The Committce further note:
that shortage of Marine officers has also contributed to the unsatis--
factory position in respect of full utilisation of dredgers. The-
Committee need hardly emphasise the need for maximum utilisa--
tion of the dredgers in the Port in order to maintain the draft in:
the channel. They, therefore, urge that Government should ensure-
maximum utilisation of dredgers by coordinated and purposeful’
planning. The Committee further suggest that steps should be ta--
ken immediately by the Port authorities to overcome the shortage:
of trained staff and to reduce loss of mandays due Lo breakdown of’

the dredgers.
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'3.38. The Comnittee agree with the recommendation made byr
the Study Team of the International Potts'ahd Huibours that as an.
interim improvement the Port Trust investigute the types of pipe-
line connections available and suitable for use in current operations-
which would reduce the time now required for breaking and re--
-connecting the floating pipeline. The Committee would like to ne-
apprised of the action taken by the Government in the matter.

D. Port Railways

3.39. The Railway system in the Port is owned and opcrated by the -
Port Trust. The length of the Port Railway is approximately 60 miles .
(97 Km.) of B. G. track. The goods train of South Eastern and South .
Central Railways are received at the Port’s North Holding Yard from.
whether they are diverted to the different sidings and vice ve'sa.

3.40. At the end of the Second Five Year Plan period the Port.
Railway system with a length of 50 Km. had a capacity to handle 250«
wagons (four wheeler) per day. It has been stated by the Minisiry
that a perspective planning was made to assess the extent of augmen-
tation of the capacity of the Port Railways during the Third and’
Fourth Plan periods, to cater for the inéreased Port Traffic, as a result.
of the following anticipated developments: —

(a) Ore handling Plant to ship 6 Million tonnes of iron ore.

(b) Commissioning of the Fertilizer Plant and Fertilizer Berth:
in the industrial area of the Port.

| (c) Construction of two general cargo berths and lighterage:
wharf in Port.

(d) Export of finished steel through Visakhapamam Port by
Hindustan Steel.

(e) Increased handling in the Port of Oil, Manganese Ore.
Foodgrains, Fertilizer etc.

3.41. These developments called for large-scale improvement of
Ruailway facilities in Port area, so as to handle on an average 400-
wagons of iron ore for ore handling Plant and 100 wagons for other
traffic. It has been stated that a number of schemes 1o augment Rail-
way capacity in the Port have been undertaken in the Third and’
Fourth Five Year Plans as enumerated below:—

(a) Dumper Yard: An independent railway yard fo serve the:
mechanical ore Handling Plant, of about 12.5 Km. has been
commissioned in 1965. The yard consists of two through
lines for bringing loads and one through despatch line for
clearance of empties and are connected to Ore exchange
yard. There is also an empty yard consisting of six lines,.
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where all empties are gathered after unloading and auto-
matically coupled.

-t

(b) Extension of North Holding Yard and construction of new
Reception-cum-Despatch Yard:

(i) Under this scheme, 9 of the existing 17 lines are being
extended to clear standing length of 2250' for receiving
and marshalling full trains at a cost of Rs. 23 lakhs.

(ii) A new Reception-cum-Despatch Yard is being developed
between the present North Holding Yavd and Departure
Yard of South Eastern Railway’ on the West of Galli hill
in Port Area with 10 lines, each of 2250 ft. clear standing

length and other ancillaries at a cost of Rs, 82.5 lakhs.
(iii) Construction of Parallel Bridges (Rail Bridge). , e
Due to the proposed extension of the North Western Area by the
Navy and to fulfil the need to substitute the existing dilapidated Rail-
~cum-Road Bridge with new ones for maintaining the internal move-
-ments to and fro and Western area of the Port, two Bridges one for
- Rail and other for Road have been constructed across Meghadrigedda

River. The Railway Bridge was commissioned in April, 1969.

It is proposed to serve the Western area of Port after the disman-
“tlement of Rail-cum-Road Bridge, through a Railway line from Jag-
:gayyapalem. This work is under execution and is expected to be
«completed by the end of 1971, at a cost of Rs. 46.60 lakhs.

To suit the requirements of Caltex Oil Refinery and Coromandal
Fertilizer, the Naval Dock Yard Project have suggested alterations in
the Railways system in Western area of Port by rcramping of the
portion of Railway line through the right of way of Refinery and the
Coromandal Fertilizers. The clearance for the Project has already
been given by the Ministry of Defence and the Navy prcpose to com-
plete this work in time for the commissioning of the proposed Rail-
way line from Jaggayyapalem to serve Western area of the Port.

3.42. The Committee have been informed by the Ministry of Ship-
ping and Transport that “A number of improvements in the Port
Railway system have been carried out during the Third and Fourth
Plan so far and they are listed below: —

(i) Two additional lines in East Yard and a water column line
t~ improve facilities for Manganese Shipment: Cost Rs.
2.1p lakhs.
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(ii) Holding lines, West of Rail-cum-Road Bridge to cat»: 1o
the increased traffic to Western area of Port, as a result
of developments in the industrial area like establishment

of Fertiliser Factory, increase in Oil Traffic etc: Cost Rs.
00.82 lakhs.

(iii) Construction of Railway lines to serve two warehouses in
RI area of Port for increased warehousing facilities,

(iv) Four important sidings of M|s Coromendal Fertilisers in
Western areas of Port, M|s Hindustan Steel Ltd. in R-I
and R-2 areas of Port, Food Corporation of India in R-1
area and M/s Esso Ltd. in the industrial area of the Port
have been developed during the Third and Fourth Five
Year Plans.

(v) Construction of a private siding by the Port to the new
Graving Dock (of shipyard) is in progress.”

3.43. The Ministry of Shipping and Transport have further stated
that “With all these projects, which have either been complstad or
are in an advanced stage of execution and at any rate, all to be com-
pleted by the end of 1971, the total mileage of railway lines in Port
area excluding private sidings will go up from 50 Km. in 1961 to 120

Km. by the end of 1971.”

3.44. The following statement regarding working of the Port Rail-
ways gives the gross earnings, working expenditure and net revenue|
loss during the last 3 years: .

Gross Working Net
Year Earnings Expenditure Revenue
(in lnkﬁs) (in lakhs) (in lakhs)
{
1967-68 57.11 37. 50 19. 61
1968-69 08,78 28.43 70. 38
1969-70 304. 47 59. 23 45.24

3.45. As regards provision of depreciation for the Port Railways,
it has been stated that “At presnt, depreciation is charged on an ad
hoc basis taking the total value of the assets of the Port. Deprecia-
tion is not being charged to each asset. Till 1966-67, the annual ad
hoc provision was Rs. 30 lakhs. Since 1967-68, the provision has been
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enhanced to Rs. 65 lakhs per annum. Under the revised accounting
procedure, a list of assets is being compiled. Therefore, separate
provision would be provided under Railways from 1970-71 onwards.

3.46. Asked to state the number of locomotives and wagons v il-
able with the Visakhapatnam Port and hiring charges paid to the
Railways for use of locomotives/shunters during the last five years,
the Committee have been furnished with the following statement:—

Broad Gauge Locomotives

Sl. No. of Make Year of Type H.P. of

No. Loco- purchase each Joro
motives

1 Six International General Electric Co. 196§ Diesel 650
Washington .

3 Two Tata Engineering and Loco- 1966 Diesel 150
motive Co.

. Four Chittaranjan Loco Worgs - 1969 Diesel 650

Hydraulic

(b) Narrow Gauge Locomonives

No. of Locos Type Year of purchase
Five Steam 2in 1934
2in 1936
1in 195§
Two Diesel 1959

2. Wagons available

1. Flats - . + 6 Nos.
2. Opens- - 1§ Nos.
3. Covered + 15 Nos.
36 Necs.
3. Hiring Charges of Locomotives Re
1965 . . © 11,29,835. 23
1966 13,29,854. 89
1967 - "1 24,197.44
1968 - . : . * 14, 2935.84
1969 -+ - . © 14,70,077.26

ToTAL + 66,86,900, 66
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3.47. The Committee feel that with the commissioning of the Ore
Handling Plant and development of Visakhapatnam Port as a major
outlet for iron-ore the Railways in the Port will have to play an in-
creasingly important role in the functioning of the Port. They note
that the Port authorities have already taken a number of schemes
in hand for the development of Port Railways to meet the increas-
ing demand in the year’s to come. The Committee would, however,
like that a detailed assessment of the likely traffic in the Port in the
next ten years may be made and perspective planning done to pro-
vide the requisite capacity.

3.48. From the statement furnished by the Government to the
Committee regarding the working of the Port Railways, the Com-
mittee note that while Gross earnings of the Port Railways increas-
ed from Rs. 98.78 lakhs in 1968-69 to Rs. 104.47 in 1969-70, an in-
crease of only 6 per cent approximately, the working expenditure
during the corresponding period increased from Rs. 2843 lakhs to
Rs. 59.23 lakhs, an increase of more than 100 per cent. The Commit-
tee recommend that the reasons for this heavy increase in the work-
ing expenditure should be gone into and immediate remedial steps
taken to keep the expenditure to the minimum.

3.49. The Committee further note that at present depreciation is
being charged on an ad hoc basis taking the total value of assets cf
the Port and separate depreciation is not being charged to each
asset. They feel that this procedure is not satisfactory as the work-
ing results achieved after charging such depreciation cannot give a
true picture of the working of the Port Railways. The Committce,
however, note that separate depreciation would be provided under
the head “Railways” from 1970-71 onwards based on the assets

whose list is being compiled.

E. Congestion at the Port

3.50. Figures of traffic handled at the Visakhapatnam Port during
the last five years are as follows:—

1965-66 1966-67 1967-68 1968-69 1969-70

(Figures in tcns)
1. Exports . 25,01,957 36,55,105 40,31,578 53,58,772 60,79:246
2. Imports . 18,93,431  22,27,003  24,13,966  26,92,445  23,48,9 93
TorAL 43,95,388  $8,82,108  64,45,544  80,51,217  84,28,239

(Provisional)
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3.51. The number of ships that visited the Port during the above
period is» as follows: —

Year Number
1965-66 . . . . . 626
1966-67 . . . . 646
1967-68 . . . . . 590
1968-69 . . . . 626

1969-70 . . . . . 611

3.52. It is expected that the Visakhapatnam Port would be handl-
ing a traffic of 111.25 lakh of tonnes in 1971-72, 114.50 lakh tonnes

in 1972-73, 116.50 lakh tonnes in 1973-74' and 120.00 lakh tonnes in
1974-75.

3.53. The Study Team of the International Ports and Harbours
in their Report on the Visakhapatnam Port had state “The Team
learned that in Visakhapatnam Port, the shifting of vessels is a ser-
ious problem. For example, during the year 1967, out of a total of
613 ships which called at the Port, no less than 468, or over 75 per
cent were required to shift berths, Since the total ship number in-
cludes about 100 tankers which were not shifted, it is obvious that
over 90 per cent of all ships other than tankers, were required to
shift berths. Compounding the problem some ships were required
to shift berths more than once. Without making a detailed study of
the cause for this excessive number of shifts, we contend that this
situation could be alleviated through improved planning and schedul-
ing of both cargo and vessels.”

3.54. When asked about steps taken for improving the position
in respect of shifting of vessels, the representative of the Visakha-
patnam Port Trust stated in his evidence before the Committee, “So
far as our Port is concerned, there is no serious problem of shifting
the vessels. In 1969-70, only 47 per cent of the vessels, excluding tan-
kers had to shift berths. That is because till 1965, we had only 4 quay
berths. These four quay berths are tied-up with commodity-wise pri-
orities for loading or discharging of cargo. Manganese ore, foodgrain
and iron and steel products only have been taken care of at these
four berths. Vessels arriving to load or discharge other commodities,
whenever berthed alongside these quay berths, have to shift when
these priority vessels arrive. Thus shifting of these vessels had be-
come as an operational necessity. With the addition of Q.5 and Q.6
berths, one in 1966 and the other in 1968 such shifting has be=a e-
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duced. Even in regard to priority vessels, when loading or unload-
ing is in a finishing stage, they are shifted to moorings and the resi-
_dual work taken care of by the supply of lighters and barges. The
berths so vacated are allotted to ships which can make fuller use of
the alongside berths.”

3.55.. During their visit to the Visakhapatnam Port in June, 1970
the Study Group of the Estimates Committee felt that “there was a
heavy concentration at Visakhapatnam Port”, Furher it came to the
notice of the Group that a portion of the Port area was with the -
Indian Navy.

3.56. Asked if Visakhapatnam Port was not very much over-
crowded, the representative of the Visakhapatnam Port stated dur-
ing evidence that “In 1968-69, the lowest figure of ship-days lost in
the case of other ports was 00.76. In 1969-70, ours was 00.74. There-
fore, the average delay in 1969-70 was less than the lowest figure for
all the Indian Ports.”

3.57. Asked if after the location of the naval base in the Visakha-
patnam Port, there had been any dispute about jurisdiction with the
navy, the representative of the Visakhapatnam Port Trust stated
before the Committee “So far as jurisdiction is concerned, we have
no difficulty at all. The only problem is when the navy either wants
some port land to be leased or sold and it is upto the Port Trust hav-
ing regard to its own requirements whether it will be in a position
to spare the land. We are, otherwise, able to sort out our problems
and there have been no major problems at all between us.”

3.58. The Committee note that Visakhapatnam Port- has the low-
est number of ship-days lost and there has been consid-rable im-
provement in the position relating to shifting of ships. However, as
the traffic at the Port is expected to increase to 12 lakh tonnes by
1974-75 and with the development of the Visakhapatnam Port as a
big centre of iron ore export and construction of steel plant near
Visakhapatnam, the position relating to congestion is likely to get
complicated, Government should appoint a team of experts to study
the problem of heavy concentration likely to develop in next fifteen
years in Visakhapatnam Port, so that remedial measures may be
initiated in time.

3.59. The Committee note the observation made by the Study
Team of the International Ports and Harbours that in Visakhapat-
nam Port the shifting of vessels is a serious probleny and that in
1967 as many as 75 per cent ships were required to shift berths.
Even according to the statement of the Government as many as
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47 per cent of the vessels in 1969-70 were required to shift berths.
The Committee recommend that the shifting of the vessels should
be reduced to the minimum through improved planning and sche-
duling of both cargo and vessels in a planned manner. The Com-
mittee desire that concrete steps in this behalf shoyld be taken with-
out delay.



CHAPTER IV
EXPANSION PROGRAMMES

A. Expansion Programme during Fourth Plan Period

During the [Fourth Five Year Plan (1969—74) an outlay of
Rs. 51.65 crores is anticipated for various developmental works in Vi-
sakhapatnam Port i.e. Rs. 16.65 crores for Inner Harbour and Rs. 85.00
crores for the Outer Harbour. Some of the impotant schemes and
pojects under execution together with the estimated expenditure
are mentioned below:—

Estimated
Cost
Rupees in
Lakhs
1. Diesel GrabHopper Dredger Self-gropelled (500 B.H.P. hopper 98:73
capacity) in replacement of 2 grab dredgers, non-propelled (ca-

pacity 8o tonnes per hour) and 2 hopper barges of 150 tonnes
capacity each

2. One Hopper Cutter Suction Dredger with capacity to dredge  266-00
upto 60 ft. 4000 tons capacity

3. Replacement of tugs “ Grampus” soo B. H. P. and * Sakti ”’, 1050 193- 40
B.H.P. by tugs of higher capacity (2000 B.H.P.)

4. Provision of a Second Turning basin at the northern and of narthern 9076
arm

5. Construction of 3 quay berths on the West Bank of northern aim in 222°00
place of 3 existing jetty berths

6. Procurement of 3 Nos. 6 10 tonnes capacity electric wharf cra- 41-61
nes.
7. Construction of Road over bridge across the Dumper L ines 35-98

8. Remodelling of the North Holding Railway Yard and the provi- 10§° §0
vision of Reception-cum-Despatch Yard

9. Provision of Rail facilities to serve Western area 46°60

£0. Procurement of 7 Nos. B. G. Locos 10771

33



34

A statement giving name of the scheme, salient features of the
scheme, estimated expenditure, scheduled period for its completion,
yield, if any, and progress made may be seen at Appendix IIIL

4.2. Eight schemes which were sanctioned during the Third Five
Year Plan were carried over from the Third Plan to the Fourth

Plan. The details of these schemes have already been given in
Chapter I of the Report. ‘

4.3, From the ‘Details of Schemes undertaken’ it is noticed that
out of 11 schemes undertaken for inclusion in the Fourth Five Year’
Plan, Government’s sanction is still awaited in respect of 4 schemes.
Statement indicating the dates on which the proposals were sub-

mitted for approval and the reasons for delay furnished by the
Ministry is reproduced below:—

1. Provision of a second turning basin at the Northern end of
Northern arm,

‘Proposals submitted to the Government for approval on
23-2-1968.

Deferred for the present in view of the relatively lesser
priority assigned in the IV Plan Programme and also im

view of the need to conserve resources for the outer Har-
bour Project.

2. Construction of 3 quay berths on the West Bank of Northern
arm in place of 3 existing Jetty Berths.

Proposals first submitted to the Government for Rs. 292.80
lakhs on 4-4-1968 and revised proposals for Rs. 222.00
lakhs ‘were sent on 27-11-1969.

. The Planning Commission has suggested that this scheme may

be reviewed at the time of Annual Plan discussions for
1971-72.

3. Procurement of 3 Nos. 6|10 tonnes capacity Electric Wharf
Cranes.

Proposals submitted to the Government for approval on
3-4-1970.

Government have asked to shelve the scheme until Planning
Commission approves the Annual Plan for 1971-72.

‘ 4. Procurement of 7 Nos. B. G. Locos.



35

‘Proposals submitted to the Government for approval on-.
3-9-1967. Government sanction for 4 Nos. received on
20-5-68 and order placed on M|s. Chittaranjan Loco Works.
in June, 1968, and awaiting supply. Government’s sanc-
tion for 3 Nos. Locos is awaited. :

4.4. Asked if any long-term perspective planning had been done-
for the expansion of Visakhapatnam Port to cope with the increase
in traffic, the Committee have been informed in a written note by
the Ministry of Shipping and Transport, “As regards iron ore, the
outer Harbour being constructed will be able to handle the projected
increase. The increase in crude oil traffic will depend on an expan-
sion of the existing Refinery or the establishment of a Second
Refinery. In the event of the expansion of the present Refinery, it
would be possible to handle the increased quantity of crude oil at
the existing two berths in the Inner Harbour, Crude Oil for the
Second Refinery, if established, will have to be handled in the Outer
Harbour. In order to cater to the traffic of iron ore and crude oil
in 1985-86, it would be necessary to put up additional facilities in the
Outer Harbour. The consultants to the Outer Harbour Project are
preparing a Model Plan for the dzvslopment of the Port to meet the
increased trafficc. A Research and Planning Department have also
been set up in the Port t» undertake studies relating to planning,
development and operations of the Port.”

4.5. Regarding handling capacity at Visakhapatnam Port by the
end of the Fourth Five Year Plan, the representative of the Ministry
of Shipping and Transport stated in his evidence before the Com-
mittee, “The capacity at the commencement of Third Five Year Plan
was 3.6 million tons. At the end of the Third Plan this capacity was"
8 million tons. The capacity at the end of 1968-69 was 10.30 million
tons. The capacity by the end of the Fourth Plan is 13.64 million
tons. As against that we have to see the actual performance.”

4.6. The Committee note that as many as cight schemes which
were taken up for execution in the Third Five Year Plan could nnt
be completed in the Third Five Year Plan period and were taken
over to the Fourth Five Year Plan period. The Committee note that
in the Fourth Five Year Plan period also, a number of schemes have
not been taken up since the same are awaiting sanction or have been
accorded lower priority. This indicates that the justifications for the
schemes were not fully examined from all angles before including
them in the Plan. The Committee expect the Port Authorities and
Government to ensure that all schemes for development are exa-
mined in all aspects with particular reference to their potential use-
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:and return on investment, before accepting them for inclusion in
‘the Plan.,

4.7. This does not however mean that the Committee rule out
.review of the schemes in the light of developments but they feel
‘that if planning is done on realistic basis there should be no ccca-
sion for any drastic revision of the schemes on a subsequent Cate.
‘The Committee also consider that once a scheme has been accepted
.for inclusion in the Plan, no time should be lost by the Port Aath>-
rities in preparing detailed estimates, blueprints etc., so as to obtain
timely sanction. Government and Port Authorities should also re-
view the existing procedure in order to streamline it in the interest
.of speedy and efficient execution of Plan schemes.

4.8. Another important aspect which has attracted the attention
«cf the Committee is that the traffic handled at the Port in 1968-69
was 8.05 million tonnes only as against the doveloped capacity of
10.30 million tonnes. While the Committee appreciate that the capa-
.city has to be marginally ahead of the immediate requircments, they
consider that planning should be done on a realistic basis to avoid
locking up of scarce financial resources on development of infra-
structure facilities which may not lend themselves to immediate
-utilisation or offer reasonable return on capital invested.

B. Outer Harbour Project

4.9. At present, the Visakhapatnam Port is geared to handle 6
million tonnes per annum of high grade iron ore from the Bailadilla
mines for export to Japan. With the limitations cf water depth
available and physical characteristics of the entrance channel, it is
not economically feasible for the inner port to cater to large size iron
.ore carriers of 1 lakh dwt. and above. It was in this context that
the Outer Harbour Project has been sanctioned as a solution to the

problem.

4.10. The main features of the eonstruction of the Outer Harbour
.are: —

1. A set of breakwaters built to form two protected basins,
separated by an area of reclaimed land. The Southern
basin has been designed to permit entry and berthing of
1,00,000 dwt. ships fully loaded. This could, in future, be
developed to take 2,00,000 dwt. vessels or even more. The
northern basin provides at no additional cost a suitable
basin for use as a large fishing harbour.
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2. There is a single berth for iron ore loading designed to
handle 2,00,000 dwt. vessels ultimately. There is also room
for additional berths of 1200 metres length suitable for
2,00,000 dwt. ships, which can be later brought into com-
mission.

3. The Ore loaded at the Outer Harbour could be conveyed
through a conveyor system and necessary steps will be
taken to eliminate the dust nuisance to the utmost extent.

4. The Outer Harbour Project has been designed to load
1,00,000 dwt. vessels at 8,000 tons per hour initially. This
can be increased to 12,000 tons per hour and 16,000 tonns
per hour to load 1,50,000 and 2,00,000 dwt. vessels respec-
tively when such a demand builds up. A stockpile capa-
city of 30 days supply on the basis of the levels of ship-
ment has been provided. The receiving system including
the two existing dumpers and additional railways and
Shunting locos can handle about 10 million tons of iron
ore per year from the mines. With a third dumper, this
can be increased to 15 million tons.

5. Provision has been made to permit the future installation of
a screening and|or collaborating plant and a pallet plant.

6. The Project includes navigation aids, harbour craft, as well
as the other ancillary facilities required for operation of
the Outer Harbour.

4.11. The estimated capital cost of the Project is Rs. 36.97 crores
with a foreign exchange componet of Rs. 8.27 crores. * It is estimated
that the facilities would fetch a capital return of 6 per cent per
annum.

4.12. The Ministry of Shipping and Transport have intimated that
the progress of the project has generally been according to the
schedule. The target date for completion is May, 1974.

4.13. As regards economic beneflts of the project, the Committee
have been informed by the Ministry of Shipping and Transport that
“There is stiff competition for iron ore export trade to Japan from
countries like Australia, Brazil and South Africa and only by deve-
loping port facilities capable of handling large size ore carriers and
turning them around in the shortest possible time, is it possible to
make C & F Ore prlce acceptable to the buyers. The Outer Harbour
is planned to do this.”
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4.14. Asked if India is in a position to stand in international
competition in respect of export of iron ore having regard to the
imperative need for effecting economy on the freight charges. the
representative of the Visakhapatnam Port Trust stated during
evidence before the Committee, “It is precisely in that context that
Outer Vizag Project was conceived and when it is commissioned in
1974, the first 1,00,000 dwt. ship will be launched. Subsequently it.
will take care of 1,50,000 dwt. Ships and 2,00,000 dwt. ships. Then it
will become one of the major ports of the world and it is then that
we will be able to effect economy in freight charges and stand inter-
national competition. In fact, a long term agreement has been
entered into by the M.M.T.C. with Japan. This project, I may assure
you, will take care of the export of iron ore from Visakhapatnam
to Japan.” '

4.15. The Development Adviser of the Ministry of Shipping and
Transport added “There was a world traffic of the order of 187
million tons. Japan alone took 70 million tons. In 1968, Japan took
14 million tons from Australia, 13 million tons from India, 8 million
tons from Brazil and another 8 million tons from Chile. Now
Australia created at that time in 1968, conditions ahead of those
in India, For example, even in the year 1968, they were catering to
70,000 tonnes. They have a programme of 1,00,000 tonnes in the next
two or three years. But when the Visakhapatnam handling facility
is completed in the Outer Harbour, we will not in any way be
inferior to their facilities.” ‘

4.16. As regards progress in the execution of the project the represen-
tative of the Visakhapatnam Port Trust stated before the Committee,
“The scheme was sanctioned in December, 1969. The first year is
to get the equipment by global tender and so on. The whole pro-
ject has been sanctioned and we expect to complete it by May, 1974.””

4.17. The Committee note that the Visakhapatnam Outer Har-
bour Project is intended to enable the port to receive large size iron-
ore carriers so as to meet international competition in regard to
freight charges on the export of iron ore to Japan. The Committee
are glad to note that the work on the Outer Harbour Project is
progressing according to schedule and is expected to be completed
by May, 1974. In this connection, the Committee would like to em-
phasise that work on the Project should be speeded up as much as
possible so that the date of completion of the Project may be ad-
vanced. In case it is found difficult to advance the date of comple-
tion, it should be ensured by all possible means that the Project is
executed and completed at least in time. ..



39

4.18. The Committee are constrained to note that while other
countries like Australia have already created conditions which are
far ahead of those in India and have been catering to iron-ore
carriers of 70,000 tormes since 1968 and would soon be receiving
iron-ore carriers of 1,00,000 dwt. the Visakhapatnam Port would be
in a position to receive iron-ore carriers of 1,00,000 dwt. only in 1974,
when the Visakhapatnam QOuter Harbour Project is completed. With
this there is every possibility that by 1974, ports in those countries
might be receiving iron-ore carriers of bigger tonnage, thus leaving
India far behind in the matter of freight charges. The Committee
‘would, therefore, like to emphasise that Government should keep
themselves abreast of the development in respect of port facilities
in other competing Countries and do realistic planning to ensure
that developments in the Outer Harbour Project at Visakhapatnam
keep pace with the port facilities in other competing countries.

4.19. The Committee feel that the performance of the Visakha-
patnam Port in the past regarding loading of cargo has not been
satisfactory. The Committee would like to emphasise that the Port-
Trust-Authorities should make proper arrangement for quick and
timely loading and unloading of cargo particularly when the port
is expected to handle carriers of 1,00,000 dwt. and mire in the near
future.

4.20. The Committee would also like the Port authorities to en-

sure that the handling charges at the Port are both economic rrd
«competitive. .



CHAPTER V
GENERAL

A. Labour l?aelations

The strength of employees in the Visakhapatnam Port as on 1.6.1970"
was as follows:—

No. of Class I employees . . . 97
No. of Class II employees . . . . 40
No. of Class III employeesY . . . . . 3,349
No. of Class IV employees . . . . . 4,048

\ 7,534

In addition, there were 1,950 Ore Handling and Shore Handling
Labourers and 1,095 persons working as Casual Labour. There were:
4,956 persons working under Dock Labour Board and 90 persons
working as Chipping and Painting Workers.

5.2. It has been stated that a number of welfare activities have:
been taken up in the Port for the benefit of the staff. There is a well-
equipped dispensary, near the Central Offices with facilities for night
attendance. Free medical advice and treatment is given to all the Port.
Employees. There is a proposal to construct a 50 bedded Hospital
during the Fourth Five Year Plan at a cost of Rs. 31 lakhs and even-
tually to develop it into a 300 bedded Hospital. Educational and re-
creational facilities are also provided. There is a Cooperative Credit.
Society as well as a Cooperative Consumers’ Store,

5.3. As regards labour relations in the Port, it has been stated by
the Ministry of Shipping and Transport that “There have been no-
strikes by the Port Employees during the last 2 years. Periodical
meetings with the Union are held by the Chairman for settlement
of issues raised by the Unions. A grievance procedure has also been
introduced in consultation with the Unions for speedy settlement
of individual grievances.”

5.4. Asked what was the strength of the manual labour and what
was the labour situation in this Port, the representative of the Visa-

40
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khapatnam Port Trust has stated before the Committee, “So far as.
Port Trust is concerned, we have 3,000 labour force. So far as the Dock
Labour Board is concerned, they have 5,000 dock labourers...... we
have the record to show that we have industrial truce...... There
are no strikes at the moment.” When asked if there had not been
some strike in the Port recently, he replied, “one particular section.
of the Ore-Handling labour was pooled for manual loading in Vizag..
Here there was a strike. We have launched what is known as listing
schemes. Labourers were under private employment whom we have
taken over under the Dock Labour Board. In this particular section,
the force was about 1,790 in strength. This was taken over from the:
Pool and taken by the Dock Labour Board. Their duty consists of”
unloading from wagons and dumping on the sites. This particular sec-
tion has had unfortunately very bad history. They had been used to:
wild cat strikes every now and then. We have taken them over and
during this period it has now been reduced to three strikes wherever-
earlier there used to be strike once a month more or less.”

5.5. The Committee are glad to note that the relations between
the management and labour in the Visakhapatnam Port are quite-
cordial and there has been no major strike in the Port recently. The-
Committee have, however, noted that there has been some discon-
tentment in the workers under the Dock Labour Board leading to-
strikes. The Committee would stress that steps should be taken to:
settle the grievances and demands of this section of the labour by
means of fruitful negotiations so as to obviate any possibility of a:
strike.

B. Incentive Scheme

5.6. The minimum gross wage of a worker in the lowest category"
in the Port is 9.3¢ rupees per day. Besides, Visakhapatnam Dock
Labour Board has introduced an incentive scheme, which provides:
for payment of incentive wages when the tonnage handled by the:
workers exceed the datum lines fixed under the scheme for different.
types of cargoes. The introduction of incentive scheme for cargo:
handling workers and other inter-related employees is ‘one of the
steps taken by the Port Trust authorities for effecting economy by"
rationalisation of operations and maximising efficiency.

5.7. The Committee are glad to note that an incentive scheme has:
been introduced in the Visakhapatnam Port Trust for cargo handl.-
ing workers and other inter-related employees for effecting economy-
by rationalisation of operations and maximising efficiency.
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C. Housing for the Staff

_ 5.8. The following statement gives the position regardihg provi-
-sion of houses for the staff in the Visakhapatnam Port Trust: —

No. of Quarters Total
Category No. of No. of No. of
Employees Quarters Under Proposed Quarters
provided Construc- to be
tion constructed

AClass I & I .. 137 so 16 .. 66
Class IIT < 3,349 335 92 8 435
Class IV . 4,048 248 168 32 448
.Shore Labour . 1,950 .. .. 1,500 1,500
9,484 633 276 1,540 2,449

At present 240 employees of Shore Labour have been provided
accommodation at ‘“Thatichetlapalem.”

5.9. In a written note submitted to the Committee, the Ministry of
"Shipping & Transport have stated that “Quarters to the remaining
-employees have not been provided due to paucity of funds.”

5.10. Asked about the provision of houses for the staff, the repre-
sentative of the Visakhapatnam Port Trust stated during evidence
before the Committee, “This again is a problem to which the Port
‘Trust is very much alive...... The Port Trust has sanctioned Rs. 1.5
-crores to construct 1,500 tenements only for the labour. As much as
80 per cent of the Port Trust will have permanent housing accommo-
dation...... Practically about 35 per cent of the work is already over.
On the Dock Labour Board, I am happy to say that we have launched
‘upon a low housing tenement scheme. For the Dock Labour Board,
‘the Ministry. has already given a subsidy whereas the Port Trust
does not get that. Recently, we represented to the Minister for
"Labour stating that just as subsidies are given by State Governments
for the housing schemes, our labourers also should get that subsidy.
_Apart from the financial limitation, we have launched a scheme for
the Dock Labour Board for building up 1,000 houses, we have ac-
-quired 100 acres of land from the State Government and we are
building houses there.”

5.11. The Committee note that out of 9,484 employees of the
“Visakhapatnam Port, only 633 ie. about 6.6 per cent have been pro-
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wided with quarters and only 1540 mere quarters are proposed to
.be constructed for all categories of employees. Even after the cons-
truction of the proposed quarters, only a small percentage of the
employees would be provided accommodation. The Committee
Jhave been informed that quarters for the remaining employees could
not be provided because of paucity of funds. They need hardly
stress that concerted efforts should be made to provide quarters to
ymaximum number of employees by availing of facilities under

various housing schemes, . .

NEw DeLHI; KAMAL NATH TEWARI
July 16, 1971. Chairman,
Asadha 25, 1893 (Saka) Estimates Committee.

1195 (E) LS—4,
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APPENDIX II
(vide para 2-2 of the Report)
Statement of Earnings and Working Expenses of Visakhapatnam Port

Statement of Earnings and Working Expenses under Port Fund as compared to
1967-68 and 1968-69 is given below :

Analysis of Earnings—Port Fund.
(Figures in Units of Rupee)

Actuals Actuals

Head of Account for or
1967-68 19689

-
»
w

1. Wet Dock & Wharves

(a) Landing fees on Imports . . . . 80,24,437 1,05,46,227
(b) Shipping fees on Exports . . . . o 2,92,17,994 1,46,05,080

(c) Berth hire e oo 375192 3,53,468
(d) Moor ng & Unmooring fees . . . . 2,49,219 2,56,933
(&) Ground & Shed rents . . . . . 5,05,958 7,05,001
(f) Sale of water to vessels . R . . . . 1,26,338 1,82,246
(g) Lighterage . . . . . . . 1,67,492 2,13,760
¢h) Cranage . . . . . . . 5,26,587 9,57,016

() (@) Handling Imports . . . . . 24,90,991 27,20,239
() Handling Bxports . . . . . 10,67,683  20,58,805
(¢) O.H.P. Exports . . . . . 1,81,98,066

() Passenger Fees . . . . . . . . 3

(k) Night and holiday charges . . . . 3,57,964 4,17,518

(/) Penalty fees on goods in Transit . . . $,32,278 4,99,280

(m) Miscellaneous Receipts . . . . . 34,314 25,593

TotaL 1 «  4,45:62,387 5,17,40,135
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(Figures 1n units of Rupees)

¢ 2 3
fI. Bunder and Jetties . . . . .

AIl. Rivers and Canals . . . . . 73,061 91,652
qV. Lands and Buildings ... . . . . 24,14,420 17,07,141
V. Rallway Department . . . . . . §6,44,751 54,47,333
‘'VI. Dry Dock . . . . . . . . 88,970 1,23,073
‘VII. Port Department - . . . . 11,17,123 14,70,508
‘VIII. Interest and Miscellaneous . . . . 36,18,573 56,73,398
ToOTAL GENBERAL ACCOUNT . 5,75,19,285  6,62,53,240

x. Specl.l Receipts (hire es on Tug ‘ Nagarjuna
Paradip Port -ndm.z- Port) ¢ . 1,58,963
TOTAL RECEIPTS . $,75,19,285 6,64,12,203

‘WORKING EXPENSES

Comparison in a tabular form by main heads of ordinary working expenses for the
two years 1967-68 and 1968-69 is appended below :

(Figures in units of Rupees)

Expenditure Expendnture Difference

Head of account for for Excess(+)
1967-68 1968-69 Less(—)

1 2 3 4
1. General charges . . . . 30,75,199  49,72,805  +9,97,606
2. Wet Docks and Wharves . . 88,66,285  1,00,43,858 +11,77,573
3. Bunders & zetties . . . . _— -—
4. Rivers — Canals . . . . 1,09,862 1,24,528 -+ 14,666
s. Lands & Buildings . . . . 12,11,697 15,55,171  +3,43,474
6. Railway Department . 32,14,41S  33,47,684 +1,33,269
7. Dry Dock . . . . . . 1,82,429 2,51,865  +1,69,436
B8, Port Department . . . 31,24,517  59,85,327 +28,60,810
9. Debt charges . . . . . 68,56,412  174,18,306  +5,61,794

TOTAL . 2,75,40,816 3,36,99,444 +61,58,628




s

(Figures in units of Rupeesy®

1 2 3 4
I1. Special Expenditure: !
(a) (i) Contribution to DRF 65,00,000  65,00,000
(17) Contribution to Revenue Reserve
Fund . . . . §,00,000 §,00,000

(i#5i) Contribytion to Port Welfare,

Fund . . . . §0,000 9991  (—)40,000
®» BxpcndnureonNew Minor Works,

Spesial Works etc. . . 4,18,465 7,53,825  +3,35,360
(¢) Civil Detence 2,879 ..2,879
()] HRA DA D.P. O, T.,, CEA,

N.W.A.,, LR. Ex-grntn pnyment etc, 81,88,169 1,00,30,936  +18,42,767
(e) Grainshop concessions
(f) Reverue Stores
(g) Workshop transaction . 39,548 (—)39,548  (+)79,096"
(h) Salvage of Port Craft
() MisceHaneous—
strike expenses
Suspense  Miscellaneous Advances 11,90,130 18,72,953 +6,82,823:

“ToTAL

4,44,27,128

5:33,30,480 +89,03,352
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and the order for commence-
ment of work has been

project in December;

The yields can- The Govt. sanctioned the

not be estima-
ted asit isa

facility.

existimg notth: hekding 105-50 June, 1970.

yard is meant as a marshall-
ing yard. If this ya=d s

1

ard.  also used for receiving and

f Recep-

. Ya-i1 ani

8 Remodelling ofthe North  The
. . _Holling Rly
the provision o
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APPENDIX IV

Statement showing summary of Recommendations|Conclusions

S. No.

Refirerc to

Para No. of

the Report

Summary of Recomimend.tiins Conclusiors

2

3

18.

1.9.

The Committee are distressed to note that a
number of schemes which were taken up for
execution during the First and Second Five Year
Plans were not completed according to schedule-
with the result that during these plan periods,
anly 45 per cent or 46 per cent of the approved
investments for the Visakhapatnam Port cculd
be utilised. The Committee note that among
the schemes whose execution was delayed and
which were not completed according to schedule
were such important schemes like “Works con-
nected with establishment of Oil Refinery”
“Procurement of Dredger Visakha” “Procure-
ment of 1200 H.P. Tug” and “Additional Berths
Scheme inclusive of O.H.P.” The Committee
would like to emphasise that delayed comple-
tion of schemes particularly those geared
towards exports not only adversely affects the
working of the port but alsp causes set back to
the economy of the country and expenditure
goes up much more than the earlier estimate.

The Committee note that the main reason for
the non-utilisation of funds and late completion
of schemes has been stated to the “late sanction
of schemes”. It appears that the authorities
have not seriously considered the urgency of the
development of the port and have consequently
negelcted advance planning in this regard. The-
Committee feel that apart from the full utilisa-
tion of funds provided for the projects, it is stilF
more important that the physical targets laid
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1.15.

1.16.

down for the projects are achieved according to
scheduled programme. The Committee there-
fore recommend that the scheduled dates of
completion of the projects should be fixed on a
realistic basis and advance planning should be
done and detailed blue prints prepared. They
would like to emphasise that every possible
endeavour should be made by the Government
for the timely execution of the schemes.

The Committee mote that the question of
delegating more powers to the Port Trust
authorities is already receiving the attention of
the Government and that the proposed legisla-
tion in the matter is expected to be enacted
within a year. The Committee would like to urge
that the emtire question of delegation of power
and functions to the Port Trust authorities may
be given a fresh look by the' Government so that
while the powers of determining policies and
laying down guidelines may remain in the hands
of Government, the Port Trust authorities may
be vested with sufficient powers in the matter of
day to day administration so as to enable them
to take quick and on the spot decisions. The
Committee hope that the proposed legislation
would be brought forward soon after taking
into consideration the above factors.

The Committee note with concern the obser-
vations of the Study Team of the International
Association of Ports and Harbours that there is
lack of understanding and coordination among
the various Port officials. The Committee were,
however, informed by the representatives of the
Ministry of Shipping and Transport and Visa-
khapatnam Port Trust that the instance happen-
ed in 1965 and that at present there was close
understanding and team work in the Port. The
Committee fail to understand that when there
is close wunderstanding and liaiscn work why
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2.1.

28.

there is non-utilisation of funds and late com-
pletion of schemes now. The Committee need
hardly stress that the officials of the Port should
work in close cohesion so as to achieve maximum
operational efficiency.

The Committee note that the Government of
India have decided that the Visakhapatnam Port
has to meet the outlay of Rs. 16.65 crores on the
development works of the Inner Harbour and
Rs. 14.50 crores on the Outer Harbour Project
from its own resources which means that it has
to find revenue to the tune of Rs. 31.15 crores
within the Fourth Plan period. The Committee
have been informed that the Port authorities
expect to raise Rs. 21.64 crores by surpluses of
revenue over working expenses. = They have
submitted proposals for raising total additional
revenue of about Rs. 1.45 crores per annum. If
these proposals are approved and implemented
from January, 1971, and taking into account an
increase of Rs. 7 lakhs per annum from Railway
terminal charges the gap in the resources would
be reduced from Rs. 9.51 crores to about Rs. 4.81
crores during the Plgn period. As regards the
ways and means for meeting this uncovered gap
of Rs. 481 crores it may be necessary for the
Port to go in for a Government loan to the ex-
tent of the uncovered gap. The Committee hope
that the Government will go into the pros and
cons of these proposals and take decisicms on
them early.

The Committee note from the information
furnished by the Ministry of Shipping and
Transport that the working expenses of the
Port have been showing an upward trend during
the last three years. While the expenses in
1967-68 were Rs. 296.68 lakhs they increased
to Rs. 374.27 lakhs in 1968-69 and Rs. 500.01
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10.

3.11.

3.12

3.13

3.14

lakhs in 1969-70 and the percentage of the work-
ing expenses to gross revenue increased from
51 per cent in 1967-68 to 55 per cent in 1968-69
and 59 per cent in 1969-70. The Committee
are concerned to see this upward trend in work-
ing expenses of the Port. They hope that every
effort would be made to check this rise in
working expenses by effecting economy in ex-
penditure and maximising the efficiency in
operations.

The Committee suggest that necessary follow
up action in the light of the following recom-
mendation of the Major Ports Commission may
be taken by the Visakhapatnam Port authorities
at an early date, that “the handling rates of
general cargo in the Indian Ports should be
improved. It is only by mechanisation that a
satisfactory measure of improvement can be
attained. We recommend that steps in that
direction should be taken urgently in view of
the considerable increase in the general cargo
traffic anticipated in the next flve or ten years.”

The Committee would also like to emphasise
the urgent need for a continuous study of load-
ing and unloading operations in the port so as
to improve efficiency and reduce the cost of
handling to the minimum. '

The Committee have no doubt that port
authorities would take up mechanisation where
necessary in the interest of speeding up hand-
ling operations consistent with the policy of
ensuring right of work for existing employees.

The Study Team of the International Ports
and Harbours had recommended that the move-
ment of cargo between ships and transit sheds
be speeded up by using pallets for handling
both import and export cargo between ship
holds and transit sheds for cargo. The Com-
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3

11.

12.

13.

3.18

3.22

3.27

mittee would like Port authorities|Government
to take action in pursuance of this recommenda-
tion at an early date.

, The Committee are glad to note that there
has been no equipment break-down causing
stoppage of work during the last 5 years and
no machinery has remained idle because of
lack of spare parts. The Committee hope that
utmost attention would continue to be paid to
the timely and periodical check-up of all mecha-
nical appliances in the Port.

The Committee are glad to note that the
average period of waiting ‘at the Port and the
number of ships kept waiting is getting reduced
during the last three years. The Committee
hope that the Port authorities would make sus-
tained efforts to reduce the period of waiting
and the number of ships kept waiting still fur-
ther in coming years.

The Committee regret to note that the ore
handling plant which was expected to handle
eight million tonnes of iron ore, was discovered
by the representative of Japanese Steel Mills to
be capable of handling only 4 million tonnes.
Even after carrying out some  corrective
measures resulting in an additional expendi-
ture of Rs. 93.41 lakhs, the capacity of the
handling plant could not be increased beyond
six million tonnes. The Committee cannot help
drawing the conclusion that sufficient care was
not exercised by those entrusted with the exe-
cution of the scheme. The Committee would
therefore, suggest that the matter should he
thoroughly investigated and action should be
taken against those who were responsible for
the lapse. They would also like to emphasise
that in all such cases, the Government should
examine such proposals in advance and in detail
with the assistance of technical experts to that




65

‘14,

5.

3.28

3.37

machinery of desired specifications may be
procured in time and huge losses on account of
subsequent additions and changes entailing
waste of time and additional expenditure might
be avoided.

The Committee note that Australia occupies
first position in the export of iron ore to Japan
and India occupies second position. The Com-
mittee feel that one of the chief reasons for not
being able to sustain and increase our iron cre
exports to Japan and other countries is failure
to develop in time the port and handling facili-
ties of the requisite capacity and efficiency.
Now that Government are going in for a more
ambitious project for export of iron ore by
developing the outer Port, the Committee would
like Government and the Port authorities to
ensure that such lapses do not recur. What the
Committee in particular desire to emphasise is
that the failure of the plant to handle ores with
the requisite efficiency does not only mean a
poorer return on the capital invested by the
Port authorities but also has the effect of dep-
riving the country of a potential source for
increasing exports to earn the much needed
foreign exchange. It has also the effect of cut-
ting back the development programme for
mining and other ancillary industries connected
therewith. The Committee, therefore, feel that
the Port authorities should ensure that the
handling facilities for ore exports, both in terms
of capacity and efficiency, do not lag behind the
Integrated export programme.

The Committee note that in the Visakhapat-
nam Port the dredgers are being utilised from
112 days to 252 days in a year only and that in
1966-67, G.D. ‘Gamine’ and S. D. ‘Visakha’' were
utilised for 112 and 130 days respectively and
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3

16.

17.

3.38

3.41.

in 1968-69 S.D. ‘Vizagapatam’ was utilised forr
152 days only. The quantities of annual dreadg--
ing during the years 1966-67 and 1968-68 have:
also shown a downward trend. The position in
respect of D.S. ‘Waltair’ (Dredger-cum-road:
breaker) is still more unsatisfactory. The Com-
mittee further note that shortage of Marine:
officers has also contributed to the unsatisfac-
tory position in respect of full utilisation of’
dredgers. The Committee need hardly empha-
sise the need for maximum utilisation of the-
dredgers in the Port in order to maintain the-
draft in the channel. They, therefore, urge
that Government should ensure maximum uti--
lisation of dredgers by coordinated and pur-
poseful planning. The Committee further sug-
gest that steps should be taken immediately by
the Port authorities to overcome the shortage
of trained staff and to reduce loss of mandays
due to break-down of the dredgers.

The Committee agree with the recommenda-
tion made by the Study Team of the Interna-
tional Ports and Harbours that as an interim:
improvement the Port Trust investigate the-
types of pipeline connections available and
suitable for use in current operations which
would reduce the time now required for break-
ing and reconmecting the floating pipeline. The
Committee would like to be apprised of the:
action taken by the Government in the matter.

The Committee feel that with the commis--
sioning of the Ore Handling Plant and develop--
ment of Visakhapatnam Port as a major outlet
for ircja-ore the Railways in the Port will have:
to play an increasingly important role in the:
functioning of the Port. They note that the
Port authorities have already taken a number
‘of schemes in hand for the development of Port
Railways to meet the increasing demand in the-

years to come. The Committee would, how--
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18.

19.

20.

3.48.

3.49.

3.58.

ever, like that a detailed assessment of the
likely traffic in the Port in the next ten years
may be made and perspective planning done to
provide the requisite capacity.

From the statement furnished by the Gov-
ernment to the Committee regarding the work-
ing of the Port Railways, the Committee note
that while Gross earnings of the Port Railways
increased from Rs. 98.78 lakhs in 1968-69 to Rs.
104.47 in 1969-70 an increase of only 6 per cent
approximately, the working expenditure during
the corresponding period increased from Rs.
28.43 lakhs to Rs. 59.23 lakhs, an increase of
more than 100 percent. The Committee recom-
mend that the reasons for this heavy increase
in the working expenditure should be gone into
and immediate remedial steps taken to keep the:
expenditure to the minimum.

The Committee further note that at present
depreciation is being charged on an ad hoc basis
taking the total value of assets of the Port and
séparate depreciation is not being charged to
each asset. They feel that this procedure is
not satisfactory as the working results achieved
after charging such depreciation cannot give a
true picture of the working of the Port Rail-
ways. The Committee, however, note that
separate depreciation would be provided under
the head “Railways” from 1970-71 onwards
based on the assets whose list is being com-
piled.

The Committee note that Visakhapatnam
Port has the lowest number of ship-days lost
and there has been considerable improvement
in the position relating to shifting of ships.
However, as the traffic at the Port is expected
to increase to 12 lakh tonnes by 1974-75 and:
with the development of the Visakhapatnam.
Port as a big centre of iron ore export and cons-
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3

21

3.59

46

truction of steel plant near Visakhapatnam, the
position relating to congestion is likely to get
complicated, Government should appoint a team
of experts to study the problem of heavy con-
centration likely to develop in next fiiteen years
in Visakhapatnam Port, so that remedial
measures may be initiated in time.

The Committee note the observation made
by the Study Team of the International Ports
and Harbours that in Visakhapatnam Port the
shifting of vessels is a serious problem and that
in 1967 as many as 75 per cent ships were requir-
ed to shift berths. Even according to the state-
ment of the Government as many as 47 per cent
of the vessels in 1969-70 were required to shift
berths. The Committee recommend that the
shifting of the vessels should be reduced to the
minimum through improved planning and sche-
duling of both cargo and vessels in a planned
manner. The Committee desire that concrete
steps in this behalf should be taken without

delay.

The Committee note that as many as eight
schemes which were taken up for execution in
the Third Five Year Plan could not be complet-
ed in the Third Five Year Plan period and
were taken over to the Fourth Five Year Plan
period. The Committee note that in the Fourth
Five Year Plan period also, a number of
schemes have not been taken up since the same
are awaiting sanction or have been accorded
lower priority. This indicates that the justifi-
cations for the schemes were not fully examined
from all angles before including them in the
Plan. The Committee expect the Port Autho-
rities and Government to ensure that all
schemes for development are examined in all
aspects with particular reference to their poten-
tial use and return on investment, before accept-
ing them for inclusion in the Plan.
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23.

24

25.

4.7.

438

4.17.

This does not, however, mean that the Com-
mittee rule out review of the schemes in the
light of developments but they feel that if plan-
ning is done on realistic basis there should be
no occasion for any drastic revision of the
schemes on a subsequent date. The Committee
also consider that once a scheme has been accept-
ed for inclusion in the Plan, no time should be
lost by the Port Authorities in preparing
detailed estimates, blueprints etc., so as to
obtain timely sanction. Government and Port
Authorities should also review the existing
procedure in order to streamline it in the inte-
rest of speedy and efficient execution of Plan
schemes.

Another important aspect which has attract-
ed the attention of the Committee is that
the traffic handled at the Port in 1968-69 was
8.05 million tonnes only as against the develop-
ed capacity of 10.30 million tonnes. While the
Committee appreciate that the capacity has to
be marginally ahead of the immediate require-
ments, they consider that planning should be
done on a realistic basis to avoid locking up of
scarce financial resources on development of
infra-structure facilities which may not lend
themselves to immediate utilisation- or offer
reasonable return on capital invested.

The Committee note that the Visakhapatnam
Outer Harbour Project is intended to enable the
port to receive large size iron-ore carriers so as
to meet international competition in regard to
freight charges on the export of iron ore to
Japan. The Committee are glad to note that
the work on the Outer Harbour Project is pro-
gressing according to schedule and is expected
to be completed by May, 1974. In this connec-
tion, the Committee would like to emphasise
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26.

27.

4.18.

4.19.

that work on the Project should be speeded up
as much as possible so that the date of comple-
tion of the Project may be advanced. In case it
is found difficult to advance the date of comple-
tion, it should be ensured by all possible means
that the Project is executed and completed at
least in time.

The Committee are constrained to note that
while other countries like Australia have al-
ready created conditions which are far ahead of
those in India and have been catering to iron-
ore carriers of 70,000 tonnes since 1968 and
would soon be receiving iron-ore carriers of
1,00,000 dwt. the Visakhapatnam Port would be
in a position to receive iron-ore -carriers of
1,00,000 dwt. only in 1974, when the Visakha-
patnam Outer Harbour Project is completed.
With this there is every possibility that by 1974,
ports in those countries might be receiving iron-
ore carriers of bigger tonnage, thus leaving
India far behind in the matter of freight char-
ges. The Committee would, therefore, like to
emphasise that Government should keep them-
selves abreast of the development in respect of
port facilities in other competing countries and
do realistic planning to ensure that develop-
ments in the Outer Harbour Project at Visakha-
patnam keep pace with the port facilities in
other competing countries.

The Committee feel that the performance of
the Visakhapatnam Port in the past regarding
loading of cargo has not been satisfactory. The
Committee would like to emphasise that the
Port-Trust-authorities should make proper ar-
rangement for quick and timely loading and
unloading of cargo particularly when the port is
expected to handle carriers of 1,00,000 dwt. and
more in the near future.
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28.

29.

30.

31

4.20.

5.5

5.7.

5.11.

The Committee would also like the Port
authorities to ensure that the handling charges
at the Port are both economic and competitive.

The Committee are glad to note that the
relations between the management and labour
in the Visakhapatnam Port are quite cordial and
there has been no major strike in the Port re-
cently. The Committee have, however, noted
that there has been some discontentment in the
workers under the Dock Labour Board leading
to strikes. The Committee would stress that
steps should be taken to settle the grievances
and demands of this section of the labour Ly
means of fruitful negotiations go as to obviate
any possibility of a strike.

The Committee are glad to note an incentive
scheme has been' introduced in the Visakhapat-
nam Port Trust for cargo handling workers and
other inter-related employees for effecting eco-
nomy by rationalisation of operations and maxi-
mising efficiency.

The Committee note that out of 9,484
employees of the Visakhapatnam Port, only 633
ie. about 6.6 per cent. have been provided with
quarters and only 1,540 more quarters are pro-
posed to be constructed for all categories of em-
ployees. Even after the construction of the pro-
posed quarters, only a small percentage of the
employees would be provided accommodation.
The Committee have been informed that quar-
ters for the remaining employees could not be
provided because of paucity of funds. They
need hardly stress that concerted efforts should
be made to provide quarters to maximum num-
ber of employees by availing of facilities under
various housing schemes.




APPENDIX V

Analysis of recommendations contained in the Report.
Classification of Recommendations. e

A. RECOMMENDATIONS FOR IMPROVING THE ORGANISA-
TION AND WORKING

Serial Nos. 1, 2, 3, 4, 7, 8, 9, 10, 11, 12,
13, 14, 15, 16, 17, 20 21, 22, 23. 24. 25, 26. 27; 28 and 30.

B. RECOMMENDATIONS FOR EFFECTING ECONOMY
Serial Nos. 6,18

C. MISCELLANEOUS RECOMMENDATIONS
Serial Nos. 5, 19, 29, 31.

GMGIPND—LS II—1195 (Aii) LS—18-7-71—1135.
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